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B,C,Sarma, AM,

Bt The applicant's grievance in this petition is that he has.
been placed undsr put off duty with effect from 4,3,1994, Thereafter,
on 9,2,1995 a Charge Memo was issued against him on the ground that
he haS allesgedly refused to hand over the chérée of the office to one
Shri Kisheri Mondal voilating ﬁhe Rule 17 of EDA (Cdnduct & Service)
Rules, 1964 and other charges, The apolicent is aggrisved by the fact
that nothing hazs besn done by the respondsnts ih the disciplinary'

proceeding since then, as z result of yhich, he has been SUfFering

from hardships, He has, therefore, prayed in this petition that
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the put off duty order affective from 4,3,1994 be quashed and
set aside and the disciplinary procesdinns also be stayed; alternat i-
vely, a direction be issuyed on the respondents to complete the

proceedings within a fixed period,

2, A reply has been filed Sy the respondents in this petition,

which we have perused,

3. uevhave hgard the SubmiSSion of thevldb Counsel for both
the parties, perused records and considered the facts and circum-
Staﬁcas of the cass, .It appears to us that Some serious allegatioﬁs
sbout indiscipline on the part of the applicant have been made in |
the charge memo, There is no justifiable ground either adduced by

him or has it exists in the facts of the case to quash either the.
put off duty ordsr or charge_shset‘gt this stesge, Since diSciplinéry
proceeding has been instituted against the aspplicasnt, it must be
brought to a logical conclusion, Ue are, therefore, of the viey

that appropriate order to bs passed in this case will he to give

a suitable direction in the matter,

4, . In visw of the'above, the application is disposed of at
the stage of admission hearing itsslf with the direction ﬁhat within

6(six) months from the date of communication of this order, the

- appropriate respondent Shall complete the disciplinary procesding

e
upto the stage of apprepiiete) or der uaéﬁgfgﬁe lau by the disciplinary
authority. We direct the applicant to co-operate in the carriage of
the proceeding and, if it is not done, the TeSpondents shall have

the liberty to proceed ex-parte as pear rules,' Ne order- is
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-
reqQzrds cpbts g

7
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